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+ .{b) ‘Co-opemﬁ'fe—wdety' means.a co-o
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PUBLISHED 1N THE GAZETTE OF INDIA EXTRAORDINARY PART 11,
SECTION 3, SUB-SECTION()) .

Ministry of Agriculture & Irrigation
(Department of Food) . .

i New Dethi,
" - 25th Asadha, 1883
GS.R, llzﬂf&s.Cm.fSugar:ane.r In exercise of the Powers conferred by Section 3
of the Essential Commodities Act, 1955 (10 of 1955), the Central Governmeant hereby
makes the following Order, namely: - . ;

1. Short title, extent lnd'ﬂﬂrl;mﬂm_ = (1) This Order may be called the
Sugarcane (Control) Order, 1965. :

@ It extends to the whose of ndia (*except the State of Jammy &
}' " 2 L \ ; d x
(3) Itshal come into force at once,

(@) ‘crusher means a trﬁfher, dnmr; by. bullock Or any other animal and engaged

= ‘fuctory’._ means any pmm;ghylncmd.'ng the predncts thereof In any part of




*(9) ‘price”means the price or the minimum price fixed by the Central Government
from time to time for sugarcane delivered

.(i} to a sugar factory at the gate of the factory or at a sugarcane
purchasing centre; or

(i)  toakhandsar unit;-

(h)  ‘producer. of khandsari sugar’ means a person camrying on the business of
manufacturing sugar by open pan process; -

() ‘producer of sugar’ means a person carrying on the business of manufacturing

; sugar by vacuum pan process; o -

) ‘reserved area’ means any area where sugarcane is grown and reserved for a
factory under sub-clause (1)(a)of Clause 6;

(k)  ‘year’ means the year commencing on the first day of July and ending with the
thirtieth day of June in the year next following.

(1) The Central Government may, after consultation with such authorities,
bodles-or associations as it may deem fit, by notification in the, Officlal Gazette, from
time to time, fix the minimum price of sugarcane to be paid by producers of sugar or

.their-agents for the sugarcane purchased by them, having regard to - '

(a): + the cost of prodiction of sugarcane:

(b) : the retum to the grower. from alternative crops and the general trend of
! prices-of agricultural commodities; - -

()  the availability of .sugnr to the consumer at a fair price;
{d} the 'prh:u at which sdﬁar produﬁed from sugarcane Is sold by producers
of sugar; and
(¢) the recbﬁry of Isﬁﬁar from sugarcane;
. | I S e : AP S L L, C g Pl
** ' Provided that.the:Central Government or with. the: approval of the
Central Government, the State Government may, in such circumstances and
- subject to such conditions as specified in Clause(3-A), allow a suitable rebats in

" substituted vide G.5.R. 35/Ess.Com./Sugarcane duted 511007
** Substituted vide G.5.R. 427(E)/Ess.Com. /Sugarcane, dated 3.7.1981



Expilnatlnn,-[}iﬁfprenj: prices may be fixed for different areas or different

~Qualltiesor Varieties of sugarcane,

(2" . No person shall sei or agree to sell sugarcane to a producer of sugar or
~ ' his agent, and no ‘such producer or agent_shall -purchase or agree to purchase

. sUgarcahe,‘q_t a.price lower than that fixed under sub-clause (1),

clause (1), as the caca may be, either at the gate of:

the factory or at the cane

collection centre or transfer or deposit the fecessary. amount In the bank account of

~the seller oF the *Eudpiﬁrqﬁv&spcf:.tr, as the case may be,

(3R ""Where a prodiicer 'of",sl.ltigail-:qt his agent fails to make payment for the

sug:rjt;_ng'ipufqiqsgd Within 14 days of the.date of-delivery, -he shall pay intarest on
' the'amotnt due at the rate of 15 per cent per annum for the-period of such delay

(5)  At'the time of payment at t'hegate of the factory or at the cane collection
centre, receipts, if any, given by the. purchaser shall be surrendered by the cane

roveer or cooperative saciety, . _

(6)  Where payment has been made by transfer or de

Posit of the amount to the

Bank account of the seiler or the cogperative society, as the cage may be;‘-ﬂm-rgce!pt

- given' by tha ;qur'i‘.ghé_sél_‘;,.'_if'_'an?;.,cto_i.ih:' grower, -or the
b retn.irried"tu'th@ purchaser, shall become invalid,

*  Substituted vide G.S.R. 945/Ess.Com/Sugarcane, dated 18.5.1968

o inserted vide G.S.R. 62(E)/Ess.Com./Sugarcane, dated

22,1978



. *(7) 1In.case,the price of the sugarcane remains unpaid uq the last da'f of the sugar
year in which cane supply was made to the factory on account of the suppliers of
cane not coming forward with their claims therefor, it shall be deposited by the
producer of 'sugar with the Collector of the district in whlch the factory is situated,
- ., within three months of-the'Udse"of the sugar year. "The Collector shall pay, out of
the amount:so deposited;-all claims, ‘considered’ payable by him and prcfenud before
him within three years of the close uf the sugar year in which.the cane was supplied
to.the:factory., +The amount shil rema!nlng undisbursecl with the Collector, after
meeting the-claims-from the stippliers, shall be credited by him to the Consolidated
Fund of the State, immediately after the expiry of the time limit. of 3 years within
vehich, daims-therefor could ‘be ‘preferred by the suppliers. The State Government

shall, aafaris poss&ble utilise such amnunts for development of sugarcane in the
State, :

“(B) BT e any~ pmdut':nr “of ‘sugar of his agent has defaulted in fumishing
information under clause 9 of ‘this Order or has defaulted in paying the whole or any
part of the price of sugarcane to a grower of sugéarcane or a sugarcane -growers’ co-
_operative soclety within: fourteen':days from the date of delivery of sugarcane, or
where. there Is <an agreement ‘Il ‘writing 'betwieén the' parﬂci for payment of price
within a._specified. ime and. any producer or his agent has defaulted. in. making
- payment-within: the (agreed time specified theremn,’ the Central Government .or an
officer autharized by the Central Government'in this' behalf or the State Government
or-an officer authorized by the State Govelnment in this behalf may either on the
basis of information made available by the producer of sugar or his agent or on the
basis of claims, if any, made to it or him regarding non-payment of prices or arrears
. thereof, by the.concemed grower of sugarcane or the sugarcarte growers’ cooperative
.soclety, as the case may be, or'on the basis of such enquiry. that it or he deems fit,
shall forward to the Collector:of the district In which the factory Is located, a certificate
specifying the amount of price 6fsugarcarie and interest due thereon from the
producer nf sugar or hls agmt for ns reeuverr as arrears of land revenue..

A (9) The Co!hctnr on Ireceipt of sur:h certificate, shall proceed to recover from such

producer of sugar or his agent the amount specified therein as if it were arrears of
land revenue.

ol R SESR R N e T
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[m}Aﬁer mffecling the: m:m'ery the Collector shall “intimate to, “the. concemed
urmrs of the sugarcane or the concerned ‘stugarcane growers’ cu—nptrative societies
through a public notice to submit their claimis in such a manner as he considers
appropriate wiﬂﬂn thirhr days '

- 1L R =

------

Prwlded that the 'Gaﬂccl:or- may, fnr thc reasons to be recorded in writing,
allow the submission of claims after the period so specified if he is satisfied that there
was suffident cause for not submitting such claim earlier.

*  inserted vide G.5R.62(E)/Ess.Com./Sugarcane, dated 2.2.1578
7 inserted vide G.S.R.903/Ess.Com./Sugarcane, dated 29.11.2000.
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AM(11)  IF the ‘amount reécovered is less than-the amount specified in the
certificate under sub-clause (8), the Collector shall distribute the amourt so recovered
among ‘H‘iu'éqmmed growers of the sugarcane or the concerned sugarcane growears
cooperatives in proportion to'the ratio determined: by the Collector on the basis of the
sugarcane supplled by the concemned growers of sugarcane or the sugarcane growers’
cooperative soclety, as the case may be.

1) O If the amount recovered: and distributed under sub-clause (11) Is less
thah the amount ‘specified ifi‘the certificate under sub-clause (8), the Collector shall
proceed to recover the remaining amount, as if It were arrears of land revenue till the
full amount s recoverad and distributed to satisfy the remaining claims.

A (13). T the amount is given to the concerned sugarcane growers co-operative
societles, it shall distribute the amount through' cheque/draft/or any other recognized
banking instrument on any Scheduled Bank to the ‘concerned sugarcane growers
within ten days of the receipt of the amount from the Collector.

" (14)  If the concemied sugarcane grower or the concerned sugarcane growers
co-operative society do hot come forward to claim or collact the amount so recovered
by the Collector within three years from the date of the public notice referred to in
sub-clause (10); the unclaimed amount ‘sHall be deposited by the Collector in the

Consolidated Fund of the State, -

A producer of sugar or his agent shall pay, for the sugarcane purchased by
him, 'to the"sugarcane grower or the sugarcane growers” cooperative society, either
the minimum price of sugarcane fixad Under clause 3, or the price agreed to between
the producer ‘o’ his' dgent. and the sugarcane grower or the sugarcane growers
 Cooperative society, 'as the case may be (hereinafter referred to as the agreed price);

" Provided that : ! ke
M in the case of sugarcane dcliverbd at any purchasing centre:-

*"{a) * “if the sugarcane is transported to the factory by the owner by rall,
- & rebate of thirty-two paise per quintal shall be made from the
- : minimqm'-pﬂce or the agreed pri_oe_, as the;ase may be, or

R AR . i : 1

@ Inserted vide G.S.R.815(E)/Ess.Com./Sugarcane, dated 24.9.1976
A Inserted vide G.5.R.903/Ess.Com. /Sugarcane, dated 29.11.2000




(b) . If the sugarcane Is transported to the factory by road by the owner on
= ", his own transport; a rebate not exceeding 2.5 paise {two and a half
s ... 'upaise). per.quintal, per kilometre subject to a maximum of thirty-two
SR U paise per quintal, shall ‘be made from the minimum price or the agreed
. price, as the case may,he, subject to the condition that a certificate
regarding the actual distance from the purchasing centre concemed to
the factory ' -arid the rate per kilometre applicable in that case on the
_ basls-of which the rebate Is charged, is obtained from the Central
.. . _Government, orthe State Government, or the Dirgctor of Agriculture, or
. . the Cane Commissloner, or the District. Magistrate, . within their
. respective jurisdiction.. - > ) &

= .o -Explanation - For the. purpose of clause (b), the distance of less than half a
1« kilomefre shall be:ignored while a distance of half or, more than half kilometre, shall
- .y be coupted as-one kilometar. : sl ) Ay

*Ijl)' the Central Government or the State Government, or the Director of
- Agriculture, or the Cane Commissioner, or the District Magistrate may
-, allow suitable rebate in the minimum price or.the agreed price, as the
‘case may be; for. bumt cane or stale cane.or dried cane or rejected
.. varieties of cane supplied to factories within their respective jurisdiction,
subject to the condition that the rebate so allowed does not exceed the
reduction in price on account of the estimated shortfall in the recovery

._.-of sugar from burnt cane or stale cane or dried cane or rejected varieties
o Chy 7 ST '

ese oo+ {iii): -wherethe sugarcane is brought bound in bundles and weighted as such,

.= . .- the Central: Govemment, or with, the approval of the. Central
ot e pene -Government, the State,Government or the Director of Agriculture, or the
Cane Commissioner; or the District Magistrate, within_ thelr respective
jurisdiction may allow a suitable rebate in regard to the weight of the
binding material not exceeding 1.000 kilograms per quintal of
sugarcane; and

SN 2 e LI S I S e TRk - : ; ;
**I(iv) The Central Government or the State Government or the Director of
i .« ., Agriculture or. the Cane Commissioner gor: the District Magistrate may
i s eae o v-allowsuitable rebate in the-minimum_ price or the agreed price, as the
oo e sojcase may be when the cane is-supplied ex-field to sugar factories within
" their respective jurisdiction subject to the condition that the. rebate so

'+ allowed shall not exceed the estimated expenditure on harvesting.




| M price or the price of sUgarcane so fixed shall not
" exzeed the minimum price of -sugarcanfffxed'fnr Payment by producers of sugar in

' ¥ Provided also that the Central Government or with the approval of the
Central Government, the Stata Government, may In such circumstances and subject to

=

* ﬁubsﬂmud vide Inc;t!ﬁcal':lon No, GSR. 42?{E)fEss.Com.;Bugarcane dated 3.7.1981
** Inserted vide notification No. GSR Iﬁ?ﬁﬁg.ﬁm.ﬁma@ne dated 20.3,1978

-
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.(b) . :.-if the.sugarcane. is: transported-to the khandsari unit by road by the

producer of khandsari sugar in his own transport, a rebate, not

- exceeding..2.5 paise- (two-and 'half. paise) per:quintal, per kilometre,

subject to a.maximum of thirty-two paise per-quintal, shall be made
from:the minimum price. or the agreed price; as the case may be,
subject to the condition that a certificate regarding actual distance from
the purchasing centre concerned %o the khandsari unit and the rate per
kilometre applicable in that case, on the basis of which the rebate is

2 1. charged,..is obtained ,fromr the .Central -Govemment or the State

Government or the Director of Agriculture or the Cane Commissioner or
the District Magistrate within their respective jurisdiction.

APIr = P Exphnltlan_ For ti1= purpou of ;::i'nusc (b)ithe distance of less than half
I; @ kilometre shall. be ignored while a distance of half or more than - half a - kilometre,
shall be counted as cne kilometra: : :

i), the. Central-Govemment:-or the-State Government: or the Director of

e
i -othe - Central . Government. or, - with - the approval . of -.the Central

Ny

..~ - Agriculiure, or'the. Cane Commissioner .or the District. Magistrate may

‘allow.a suitable rebate in the minimum; price or the agreed price, as the
case may be, for bumt cane or stale cane, or dried cane or rejected

¢ Varieties .of-.cane. supplied -to khandsari units within their respective

jurisdiction, subject to the condition that.the:rebate so allowed: does not
exceed the reduction in price on account of the estimated shortfall in the

.. recovery of khandsarl sugar, from bumt cane or stale cane or

- dried.cane on fejected varieties of cane; -

whl:ruﬂae s;géri;.ﬁm;.';'u..bmught-ﬁouﬁd -In.bum;l}es'and weighed as such,

Government, the State Government or the Director of Agriculture or the
Cane Commissioner or the District Magistrate within their respective
jurisdiction, may allow a suitable rebate in regard to the weight of the
binding material not exceeding 1.000 kilogram* per quintal of

- .--sugarcane; and - .

the:Central - Government or ithe-State,-Goveinment or the Director of

. Agriculture, or -the .Cane -Commissioner or the :District Magistrate may
-, allow-a suitable-rebate; in the minimum price or the agreed price as the

case may be, when cane is supplied ex-field to khandsari units v.hin
their respective jurisdiction subject to the condition that the rebate so
allowed shall not exceed the estimated expenditure on harvesting.

 amended vide Notification No. G.S.R: 427(E)/Ess.Com,/Sugarcate, dated 37,1981
* Modified vide Notification G.S.R. 695(E)/Ess.Com/Sugarcane, dated 9.9.1983
$ Substituted vide Notification G.5.R. 427(E)/Ess.Com./Sugarcane, dated 3.7.1981
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O IHONE 2 10T sugarcane I CIAFOA;:

(1) ““Where a producer of sugar or his agent purchases any sugarcane from a
grower 'of ‘sugarcane ‘or a growers’ cooperative ‘society ‘during “each of the four
successive years beginning on the 1st day of November, 1958, the producer shall, in
addition to the minimum price of sugarcane fixed under sub-clause (1) of clause 3
pay to the grower or the tooperative soclety, as the case may be, an additional price,
if found due, in accordance with'the provisions of the Schedule herato annexed.

¥ (2)" Nothing in sub-clause (1} shall apply ta the purchase of sugarcane:-

(a) where such .sugarcane Is 'used for'the ‘production of sugar'in a newly
established factory until the expiry of three years commencing from the
year in which the factory is so established;

(b) where the purchase s made b';-a“l prﬁdﬁc&'-uf sugar, which is a
. cooperative soclety, from the member of that cooperative society.

(3) - If the Central Government: s satisfied that during any year a factory has
‘made o profit or has made inadequate profit, that: Government; may by order in
writing, exempt either wholly or partially, any producer of sugar from payment of the
additional price due from him under sub-clause (1) in respect of 'sugarcane purchased

for that factory during that year.

' (4) the Central Government may appoint any person or authority as It thinks
fit for the purpose of determining-the additional ptice due-from’a‘producer of sugar
under sub-clausa (1) for each of thé:successive four years beginning on the 1st day of

" November, 1958 and when the price is so determined, the person or authority, as the
case may-be, shall intimate the same in-writing to the: producer.and to the growers’
cooperative societies or the local growers’ associations, if any, connected with the
supply of sugarcane to the factory. -

'+ -(5)(a)’ Any: producer of SUGAr: OF grower. of :sugarcane or growers’ cooperative
society ‘who' or "Which feels ‘aggrieved by ‘any’ decision’of: the ‘person or authority
referred to in sub-clause (4), may, within thirty days from the date. of communication
of such decision under that sub-clause, appeal to the Central Government:

Provided that the Central ‘Government may, If it & satisfied that the appellant

* hed'sufficient cause for not preferring the appeal:within the- aforesaid. period of thirty
‘days; admit the appeal'if presénted within'a further period of fifteer ddys.

(b) The Central Government may, after giving an opportunity to the
"appefiant’ to-represent his case and after -making such further enquiry as may be
- hecessary, pass such order as It thinks fit. . it

()  The dedslon of the officer or authority referred to In sub-clause (4)
where no appeal is filed, ‘and of the Central Government where an appeal Is filed, shall
be, final.



Gwemment ma}'fmm time tc- time direct.: - : ST
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6) Th: price detcrmmed under sub—ciau&e (4} or sub- dause (5); as the
case-may.-be, -shall . be -paid .at.such - time and in such: manner- as. the Central

[T [

{;v) Whera any paymmt has been made in acmrdance wtth the d{rcdmns

- issued- by the -Central Government. under-sub-clause. (2).-of clause 5 as.it stood

immediately before the commencement of the Sugarcane (Control) Amendment
Order, -1962- then, notwithstanding anything contained in the foregoing provisions of
this clause, such payment shall be deemed to have been made in lieu of the payment

- provided for in this.clause as if that sub-clause were in force when the directions was

issued .or. payment was mad:

Where a producer of sugar or his agent purchases sugarcane, from a

sugarcane grower: during'such sugar year, he shall, in addition to the minimum

sugarcane. price) fixed 'under clause -3, pay to the.sugarcane..grower an
., additional, price, . if found.due,. in- accordance: with the- prominns of the Second
. ~nScheduleannexed te this Order. :

{2) The Central Government or the State Government, as the case may be, may
i .x - 'autharise any person or.authority, it thinks fit, for b"ue purpose of detennlnmg
«r+.the-additional: price payable:by a producer of sugar, under sub-dause. (1) and
~/!the: persan. or authority, ‘as the case may-be who- determines the additional
 price; shalkintimate. the -same. ini writing. to- the producer- of sugar and the

i sugarcane grower cnnnq::wd with the supphr of sugarcane to such producer of
rsugar. e Bt

(3) (a) Any producer of sugar or sugan:ane grnrwcr, whu is aggrievad by any

Leans decisionof the person .on.authority, referred to. in sub-clause(2), may, within

~ thirty-days from. the, date- of communication of such dedsion under that sub-

e ..nuclausu,tappmh bo thc Central, quemment or thu State Govemment, as the

=

{:m"may-m IR i e o N L L | e

5 oo -t~ Provided. that the-Central.Government or: the :State. Government as the

.. -case.may;be,smay;.if it is satisfied that the appellant had. sufficient cause for

-not. preferring ithe-appealwithin, the aforesaid period. of thirty days, admit the
appeal if presented within a further pmod of fifteen days

e T T ._'.' fotr. 1..11'4’ Hi, LH'

{b) :» The;Central. G&yammant ar the State Guvemmept, as, t;hc case may be,

may, after giving an opportunity to the appellant to represent his case and after

making such further enquiry as may be necessary, pass such order as it thinks fit.

. -"!"‘ .Adsledrhycﬁ.s.m 402{5] fEn.Cnm.fSunamna, .dnmd 25.6.1974.



() The de:iﬁlion of the person or authority referred in sub-clause (2)

© - . where no appeal |s.filed, and of the Central Government or State

el b ,Guvz_mr_!l"!cnt, as the case may be, where an appeal is filed, shall
o be final.' . :

(4)  The additional price determined under sub-clause (2)* or sub-
clause (3), as the case may be, shall be paid by the producer of sugar to
=S -.-ﬂjg|sygar;anq__g;pﬁqr,_at such time and in such manner as the Central
‘- - - Government or, the State Government, as the case may be, may, from
'time to time, direct.

o l?;l;g[adﬁiﬁgﬁél,';;rite',agfgiﬁiﬁéd'undetfsu't;'-ci_ausq”(z]* or sub-clause(3),
- .ty o+ 8s.the case may be, shall become’ payable by a producer of sugar who
w3 PRYS a price higher than the rnfnim_um' sugarcane price fixed under

- Clause 3 o the sugarcane grower, |

iy vy neProvided, that the. price 50, paid, shall in no case be less than the

|-« total price comprising the minimum sugarcane price fixed under clause 3

+ = -and the additional price determined under sub-clause (2) * or sub-clause
 , (3)as the case may be.

. (6)  Where any extra price is pald by the producer of sugar to the sugarcane

ot grower for, the. supply. of sugarcane, in addition to the minimum

© - fy wi.sugarcane price fixed under clause 3, the extra price so paid shall be

adjusted against the additional sugarcane. price determined under sub-

clause (2) *or sub-clause (3), as the case may be, and the balance, if

.any, shall be paid to the siigarcane grower.

o @) Stbject to the provisions of sub-clause (4); the additional price shall

e e ';'_"'ﬂpe'cnrne_"_'pé'pable to' a sugarcane grower, if he,:in performance of his

" ¥ 'agreefnent with ‘a producer of sbigar; supplies not less than 85% of the
""".*T“"’_’L’_qu\ddédjmqt ‘the “additional price shall becoma payable to a
"'stgarcane grower, even when he ‘supplies Jess than 85% of the
7 stigteanid s 0 agreed, If for ‘the ‘sarite supply hehas not been subjectad
| [ to any'penalty by or under “arly ‘Central or'Stata Act or any rules or
" " ‘orders’ made 'thereunder for' his failure to supply 85% of sugarcane so
1 agreed. o AT AL

., (8) ‘Wnere the additional’ price’ determined’ under sub-clausa (2) or sub-

VT dause " (3), "as the case! miay be ‘is”pald to"'a sugarcane growers’
cooperative society or the' local sugarcane growers’ association of
'Wbaya?er'nrar'ﬁfjl:'pi_éiy be called, it shall disburse the said additional

* amended vide Cﬁﬁiﬂ?ﬁdﬁﬁfNHZ’G.E'LR.?B@{E}?Eﬁ.ﬂbfn.ﬁugéi‘:ane dated 13.9.1976.
** Added by G.5.R.492(E)/Ess.Com./Sugarcane dated 12.9.1975.
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price to such of its member who has supplied not less than 85% of the
agreed sugarcané in performance of his agreement with it, within one
month of the receipt of such additional price by it from the producer of
sugar. i

(9)  The'additional price hayab_tg but not actually paid in view of sub-
" clause (7) shall be added to the amount found payable for the following

" sugar year arrived'at as'per provisions of the Second Schedule,

*(10). In case, the additional price determined under sub-clause (2) or
sub-clause (3), as the case may-be remains unpaid on account of the
sugarcane grower not coming forward to'claim it, it shall be deposited
by the producer of sugar with the Collector of the District in which the
factory is situated, within six moniths of the close of the sugar year. The

. Collector shall pay, out of the amount so depesited, all claims,
considered payable by him and preferred before him within three years

~ of the close of the sugar year'in which the sugarcane was supplied to

' the factory. 'The améunt still remalhing undisblirsed with the Collector,

after meeting the claims of the sugarcané growers, shall be credited by

_ him to the Censolidated Fund of the State, immediately after the expiry

" " of the time limit of three years withirr which ‘claims therefor could have
" " been preferred by the sugarcane growers. The'State Government shall,
~as far as possible, utilise Such "amounts, "for*the development of

" sugarcaneinthe Stats, 0 T
@(11) Where any producer of sugar or his agent has defaulted in paying the
. . whole or any part of the additional price of sugarcane within the time
specified in this regard by the Central Government or an officer

. .. authorized by the Central Government Ir. this behalf or the State

Gavernment or an 'officer'authorized by the, State Govemment in this
behalf, then such Government or officer may after making such
| enquiries, or calling for such additional information from the producer of

.| -sugar-or his agent,as deems fit, .or on _the basis of claims of the

.. | .sugarcane grawers,.forward to the Collector of the district in which the
.. .- factory. Is.situated, a .cerfificate .specifying .the “amount of arrears of
- additional- price. of. sugarcane due from the producer of sugar or his

| agenlt for its recovery as arrears of land revenue. :

- -@(12) The.Collector, on.receipt, of such certificate shall proceed to recover from
Y _ . guch producer of sugar or his aant,Hle_amauqt_ specified therein as if it

. ... were arrears of [and revenue. .

*Added by G.S.R.79(E)/Ess.Com./Sugarcane, dated 24.2.1662
@ Inserted vide G,S.R.No,903/Ess,Com./Sugarcane, dated 29.11.2000 .



